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¢ MATYERS UNDER RULE 377

¢i) Revomtep Excuawce or Couwrsn-
FEET DOLLARS FOR INDIAN CURRENCY
BY FOREIGNER FROM A Drrur BanN.
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MR, SPEARER: You have to con-
fAne yourself to the written statement;
you cannot travel outside,

SHRI RAMDAS SINGH: I have
quotel the relevant regulation which
has been violated end that ig why I
am telling all this,

MR. SPEAKER: Xou haeve to con-
fine yourself tp the statement, Now,
go on med fimsh. The tume of the
Housp » very valuable,
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MR SPEAKER I am very sorry I
wil] have to stop you, because you
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now you have made g speech, Here,
it 15 just § lines.

SHRI RAMDAS SINGH: My notice
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MR SPEAKER: You cannot do that,
As a senior Member, I have given yoy
some latitude,
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MR, SPEAKER: All the names
should be deleted.
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(ili) REPORTED IRREGULAR SUPPLY OF
COAL T0 BANKURA DisTRICT OF
WesT BENGAL,

SHRI A. K, SAHA: Sir, under rule

377, B wish to waise the following
matter:

A gerious gituation hes arisen in the
Bankura district, due to irregular sup-
ply of soft coke coal to Bankura
Wholesale Consumers Cooperative So-
ciety Ltd, a Government ggency, since
December, 1978, A brief picture of
coal delivery to the district of Bankura
by Basanti Mata Colliery and Salan-
pur Area Colliery is given below:

Month Quota

Delivery made upto  Balance
date

Remarks

December 78

200 MT 62 MT

138 MT Balance quantity not
yet been supphied by
the colliery.

January *79 , 700 MT for Bankura Nolifting in thiscol- 880 MT Colliery denied to

and 180 MT for Bish-  liery.

nupur.

February197g . 540 MT

Margh'sp . . S04 MT

No lifting.

supply.

N;)llﬂmg in thiscol- 540 MT The Salanpur Area
tery

Colliery directed
RW.C.CS.L. to lift
soft coke coal from
Gourandi  colliery.
As the stock of Gou-
randi oollierzr is of
inferior quality,
yod Tor_ making. -
or ing
rangeménts for
hivery from
mehari and o
colliertes, but
}nyn has heen
used.

¥

FREE§Y

s04 MT The colli agtho-
vity has CoRe
0 "scpin
oo "yt T bemn




